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IN  THE  COURT  OF  ADDITIONAL SESSIONS JUDGE, 

SONITPUR,TEZPUR 

Present: -     Md. Darak Ullah, A.J.S. 
  Additional Sessions Judge, 
  Sonitpur, Tezpur. 
 

Spl. NDPS  Case No. 01 of 2011 

                     U/s.20(B) of NDPS Act. 

State 

-Vs- 

 
1. Sri Kumud Das 
2. Sri Bipul Roy 
3. Sri Bishnu Basumatary……..accused persons. 

 

Advocates appeared:- 

 For the State  :    Smti R. Chakravarti, Ld. Addl. P.P. 

For the accused :    Sri S. Mishra, Smti D. Singha, Ld. Advocate. 

Date of evidence :    20-12-12, 4-3-13,29-8-13,24-6-15,9-9-15,24-5-16, 
         15-2-17. 

Date of argument :      28-11-2017, 03-01-2018.  

Date of Judgment :     12-01-2018. 

 

JUDGEMENT  

1.                  Brief history of the prosecution case is that on 24-3-2011  

at about 6:30 p.m., on the basis of secret information, the police of 

Dhekiajuli PS laid naka checking  in front of the police station and 

during naka checking they found a plastic bag containing some 

suspected ganja in the dicky of maruti car bearing registration 

no.AS01/A 4566 which was coming from Sirajuli side. The weight of the 

seized suspected ganja was 11 kgs 325 gms. The seized suspected 



                                                                                               Spl. NDPS  Case No. 01  of  2011 
                                                                                                          

2 
 

ganja were recovered from the possession of Kumud Chandra Das, 

Bishnu Basumatary and Bipul Roy 

2.                    An FIR to that effect was filed by the informant 

Dharanidhar Deka, S.I. of Police, Dhekiajuli PS  before   Dhekiajuli P.S. 

which was registered as Dhekiajuli P.S. case No. 115/11  U/s. 20(B) of 

NDPS Act.  

3.                    After investigation, the investigating agency has 

submitted charge-sheet against accused Kumud Chandra Das, Bishnu 

Basumatary and Bipul Roy U/s. 20(B) of NDPS Act.  

4.                   On appearance of the accused persons copy was furnished 

to the accused persons and after going through the materials on 

record, including the report U/s 173 Cr.P.C and after hearing both 

sides, charge U/s. 20(B) of NDPS Act was framed against the accused 

persons. The contents of the charges were read over and explained to 

the accused persons to which they pleaded not guilty and claimed to be 

tried.  

5.                 During trial, prosecution has examined as many as                      

7 (seven) witnesses in the form of-  

   PW-1  Sri Dharanidhar Deka 
   PW-2   Sri Babulal Raha 
   PW-3  Sri Ashok Dey  
   PW-4  Sri Subal Ghose 
   PW-5  Sri Gajendra Nath Deka 
   PW6   Sri Maheswar Saikia 
   PW-7  Sri Someswar Borah 
 

Prosecution has also exhibited some documents in the form of Ext.1 to 

Ext.12.  Prosecution evidence was closed. Statement of the accused                     

persons recorded U/s 313 Cr.P.C The accused persons denied the 

allegation in toto and declined to adduce evidence in defence. Heard 

argument of both side.  

 

6. POINTS FOR DETERMINATION:- 

(i)  Whether the accused persons, on 24-03-2011 at about 6:30 p.m. 

at Dhekiajuli town under Dhekiajuli PS you were in possession of 

11.325 kgs of ganja contained in a plastic gunny bag which were 

recovered by police from your vehicle bearing registration 
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No.AS01/A4566 (Maruti car) and thereby committed an offence 

punishable under section 20(B) of NDPS Act.   

 

EVIDENCE 

7.                    P.W.1 Sri Dharanidhar Deka in his evidence stated that on 

24-3-11 at about 6:30 p.m.  the O/C, Dhekiajuli PS got a secret  

information that a white colour maruti car bearing registration 

No.AS01/A-4566 was coming with ganja from Sirajuli side. Then the 

O/C made a GDE vide No.565 dated 24-3-11 and then the O/C along 

with the C.I. and himself went to the 52 National Highway in front of 

the police station. When the vehicle came, they searched the vehicle 

and found three boys namely Kumud Chandra Das, Bishnu Basumatary 

and Bipul Roy in the maruti car.  On search, one plastic gunny bag was 

found in the dicky of the vehicle. The said plastic gunny bag contained 

gunja. The three accused persons admitted that the said gunja belongs 

to them. Prior to that the Circle Inspector granted authority as it is 

required under the NDPS Act and Rules and accordingly he started 

investigation of the case. The gunja was weighed by bringing electronic 

weigh machine from nearby shop. The quantity of the gunja was 11 

kgs 325 gms. Thereafter two packets, 25 gms each sample was 

prepared as per procedure and the other quantity was kept in the 

police malkhana. The accused persons were arrested and forwarded to 

the court along with the seized articles. The seizure list was prepared 

and the sample was thereafter sent to FSL, Guwahati from the 

Superintendent of Police. On receipt of the report of FSL on 6-4-11 

which reveals that the sample sent for examination was positive as 

cannabis (ganja), the FIR was filed against the accused persons. He 

has proved the authority letter as Ext.1 wherein Ext.1(1) is the 

signature of CI Someswar Borah. He has also proved the FIR as Ext.2 

wherein Ext.2(1) is his signature. After filing the FIR, the O/C entrusted 

Maheswar Saikia to investigate the case. He has also proved the 

original GDE containing the information given by 4 Crops intelligence 

and Surveillance Unit, C/D Headquarter as Ext.3. On 24-3-11 at 7:40 

p.m. in front of Dhekiajuli PS near NH 52  he seized  25 paise coins 

from Ashok Dey in presence of witnesses for the purpose of sealing the 
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seized suspected ganja. He has proved the seizure list as Ext.6 wherein 

Ext.6(2) is his signature. He has also seized one electronic weighing 

machine from Subal Ghosh for weighing the suspected ganja vide 

seizure list Ext.5 wherein Ext.5(4) is his signature.  He has seized one 

maruti car, R/C, insurance certificate of the car. He has proved the 

seizure list as Ext.4 wherein Ext.4(3) is his signature. During 

investigation he has prepared the sketch map of the place of 

occurrence which is proved as Ext.12 wherein Ext.12(1) is his 

signature. He has also proved the seized ganja, insurance certificate 

and R/C of the seized maruti car bearing registration No.AS-01/A 4566 

as Material Ext.1, Mat. Ext.2 and Mate. Ext.3 respectively.  

8.     In his cross examination he has stated that he did not 

search the vehicle in presence of C.I. and O/C. The authority letter was 

received at 7.15 p.m. He seized the electronic weighing machine before 

taking weight of the ganja. He did not weigh the seized ganja after 

taking sample. He further stated that the accused persons admitted 

that they were carrying ganja. He has further stated that  he has 

investigated Dhekiajuli PS case  No.115/11 U/s.20(B) NDPS Act. He has 

stated that he has not furnished copy of seizure list to the accused 

persons.  He has not mentioned the colour of the gunny bag containing 

suspected ganja.  He has stated that the vehicle was coming from 

Guwahati side.  He has not taken the sample in presence of magistrate.  

9.     PW2 Sri Babulal Raha in his evidence stated that at the 

time of incident he was in his shop. At about 6:30/7 p.m. he saw some 

people gathered and then he also went there and saw that from a 

vehicle, probably mauti 800, some material like packet was being taken 

out by the police. They saw the packet on the road. He heard that 

there was ganja in that packet. Police weighed the amount with the 

help of electronic scale and the quantity was about 11 kgs and more. 

He cannot say whether the accused persons showed any regular 

documents relating to carrying of that packet. The said ganja was 

seized. He has proved the seizure list as Ext.4 wherein Ext.4(1) is his 

signature. The electronic machine was also seized vide Ext.5 wherein 

Ext.5(1) is his signature.  
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10.     During cross examination he has stated that before he 

reached the place of detection, about 50/60 persons had gathered 

there. He had seen the packets being brought down from the vehicle 

but he did not know to whom the vehicle belonged. He signed the 

seizure list on the spot itself.  

11.     PW3 Sri Ashok Dey in his evidence stated that his shop 

is situated at the opposite to the Dhekiajuli PS. Police was checking a 

vehicle on the road in front of the police station. At that time a while 

colour maruti car came and on checking the vehicle  by police a packet 

was found in the dicky of the vehicle. Police took down the packet and 

checked the persons. He went to the place of occurrence and heard 

that the said packet contained ganja. Police prepared seizure list. He 

has proved the seizure list as Ext.4 wherein Ext.4(2) is his signature. 

Police also took the weighment by electronic machine and weight was a 

little more than 11 kgs. He has proved the seizure list as Ext.5 wherein 

Ext.5(2) is his signature. A coin was also seized vide Ext.6 wherein 

Ext.6(1) is his signature. He has also proved the seized contraband as 

Material Ext.1. he has also proved a label contained on the seized 

contraband packet as Ext.7 wherein Ext.7(1) is his signature.  

12.      In his cross examination he has stated that  there were 

many vehicles on that road at that time. He cannot say the number of 

the vehicle and also who was the owner of the vehicle. He has further 

stated that after preparing the seizure list, police had called him and he 

signed the seizure list.  

 
13.     PW4 Sri Subal Ghose in his evidence stated that the O/C, 

Dhekiajuli PS went to his shop to bring his computer weighing machine. 

He remained in the shop and gave the electronic weighing machine. 

What the police did with the weighing machine he cannot say. Later on, 

he was asked to sign a paper regarding taking of his machine by police. 

He has proved the seizure list as Ext.5 wherein Ext.5(3) is his 

signature.  

 
14.     PW5 Sri Gajendra Nath Deka in his evidence stated that 

on 28-3-11 he received one parcel through their Director in connection 

with Dhekiajuli PS GDE NO.5656 dated 24-3-11. The parcel consisted of 
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one exhibit enclosed I a sealed envelope. The facsimile of the seal was 

found to be S.P., Sonitpur, Tezpur. The sealed envelope marked as A 

having a closed polythene packet with 25 gm dry plant material.  The 

sample was again marked by him as D.N.69-2011. On examination he 

found the followings :  

 
                  The exhibit D.N.69-2011, a positive test for cannabis 

(ganja).  

  The report was forwarded to the Addl.S.P., Sonitpur by 

Mr. K.C. Sarma, Director incharge. He has proved his report as Ext.8 

wherein Ext.8(1)is his signature. He has also proved the forwarding 

report as Ext.9 wherein Ext.9(1)  is the signature of  Mr. K.C. Sarma, 

the then Director incharge which he knows.  

15.     In his cross examination he has stated that he has not 

seen the sealed envelope which contained the cannabis in the court.  

He denied the defence suggestion that he did not examine the 

materials as per law.  

16.     PW6 Sri Maheswar Saikia in his evidence stated that on 

that day 24-3-11 at about 6 p.m. a naka checking was laid in front of 

Dhekiajuli PS led by Circle Inspector Someswar Borah and O/C 

Sidananada Borah. At that time a maruti car bearing registration 

No.AS01/A 4566 coming from Orang towards Tezpur was  stopped in 

front of the police station. On checking one plastic bag containing 

suspected ganja was found in the dicky of the vehicle. Then the bag 

was tken out from the vehicle and under instruction of CI Someswar 

Borah, Dharani Dhar Deka, SI of Police, brought one scale (doga palla) 

with weight from a nearby shop and weighed the suspected ganja and 

found that the weight was 11 kgs 350 gm.  Then Dharanidhar Deka 

lodged an FIR against Kumud Chandra Das, Bishnu Basumatary and 

Bipul Roy and entrusted him to complete the investigation of the case. 

After going through the materials in the case diary he submitted charge 

sheet against the accused persons U/s.20(B) of the NDPS Act. He has 

proved the charge sheet as Ext.10 wherein Ext.10(1) is his signature. 

He has also proved the extract copy of GDE NO.565 dtd. 24-3-11 as 

Ext.11 wherein Ext.11 (1) is the signature of Sidananada Bora which he 

knows.   
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17.     In his cross examination he has stated that he was not 

present at the time of checking. He has not recorded any statement 

nor seized anything.  

18.     PW7 Sri Someswar Borah in his evidence stated that on 

24-3-11 at about 7:15 p.m. on getting secret information regarding 

carrying of ganja from O/C, Dhekiajuli PS  he intercepted one vehicle 

(maruti car) bearing registration No.AS01/A4566 on the NH in front of 

Dhekiajuli PS.  The O/C searched the vehicle as well as the occupants 

of the vehicle and recovered suspected ganja from three numbers of 

occupants inside the vehicle. At the time of interception of the vehicle 

he was in the Dhekiajuli PS and on being informed he issued authority 

to SI Dharanidhar Deka vide GDE No.565 dated 24-3-11 to conduct raid 

and make seizure of suspected ganja. He has proved the authority 

letter as Ext.1 wherein Ext.1(1) is his signature.  

19.     In his cross examination he has stated that SI 

Dharanidhar Deka informed him about interception over telephone but 

he did not give any information in writing. He was personally not 

present at the place of occurrence when the suspected ganja was 

seized.   

ARGUMENT 

      

20.               Heard argument of both side. Ld. Addl.P.P. has submitted 

that prosecution has able to prove the seizure of gunja from the 

possession of the accused persons and has able to prove the charge 

leveled against them. Therefore, the Ld. Addl.P.P. has argued that the 

accused persons deserve punishment.  

21.    On the other hand, Ld. defence counsel has submitted 

that prosecution has failed to prove as to whether the vehicle was a 

private or public vehicle. It is further submitted that at the time of 

seizure the seizing officer had no authority from his competent officer. 

It is further submitted that the informant is the investigating officer for 

which the accused persons are being prejudiced. It is also submitted 

that the seizure is not made by applying required procedure. Ld. 

defence counsel has relied on a decision of the Hon’ble Gauhati 

High Court in Manik Debnath and Another V. State of Assam 
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reported in 2008(1) GLT 205. In support of their contention that the 

seizure cannot be presumed to be from the possession of the present 

accused persons in this case. The possession must be conscious 

possession. Therefore, the Ld. defence counsel has submitted that the 

accused persons are liable to be acquitted from this case.  

                            

DISCUSSION, DECISION AND REASONS FOR DECISION 

 

22.            Appreciating the evidence on record it is found that PW1 

Dharanidhar Deka, on the basis of a secret informant that a white 

colour maruti car bearing registration No.AS01/A-4566 was coming with 

gunja from Sirajuli side, made a GDE No.565 dated 24-1-11 and 

searched the vehicle at 52 No. N.H. in front of Dhekiajuli P.S. During 

operation they searched the vehicle wherein accused Kumud Chandra 

Das, Bishnu Basumatary and Bipul Roy were coming in the maruti car 

and on search one plastic gunny bag  was found in the dicky of the 

vehicle containing gunja and the accused persons admitted that the 

said gunja  belonged to them. He has further stated that prior to that 

the Circle Officer granted authority as per provision of NDPS Act and 

Rules and accordingly he started investigation of the case and the 

gunja was seized. He has proved the authority letter as Ext.1. He 

lodged the FIR which is proved as Ext.2. He has also proved the 

original GDE containing information given by 4 Corps Intelligence and 

Surveillance Unit, C/o HQ 4 Corps as Ext.3. He has also proved the 

seizure list seizure list in respect of seizure of gunja, maruti car, R/C 

and Insurance Certificate of vehicle bearing registration No.AS01/A-

4566 as Ext.4, seizure list in respect of seizure of electronic weighing 

maching as Ext.5 and the seizure list in respect of seizure of one Indian 

coin of 25 paise as Ext.6. He has also proved the sketch map as Ext.12. 

He has identified and proved the seized gunja in the court as Material 

Ext.1, seized insurance certificate and R.C. as Material Ext.2 and 

Material Ext.3 respectively. PW2 Babulal Raha has supported the PW1 

and stated that some packets were recovered in the maruti car and he 

has heard that same contained gunja and police weighed the same by 

help of electronic scale and the gunja was about 11 kgs more. Police 
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had seized the said gunja and the electronic machine wherein he has 

put his signature in the seizure list as Ext.4(1) and 5(1) respectively. 

Although, during cross examination he has stated that he does not 

know as to whom said packet of gunja belongs but he has stated that 

he has seen the packets being brought down from the vehicle and he 

signed the seizure list on the spot. Although PW6 Maheswar Saikia has 

stated about the naka checking but during cross examination he has 

stated that he was not present at the time of checking. He has neither 

recorded any statement nor seized anything. PW3 Ashok Dey , 

although, during his cross examination has stated that he could not say 

about the number of the vehicle but has stated in his examination in 

chief that a white colour maruti car was checked by police and a packet 

was found in the dicky of the vehicle. Police has seized the said packet 

and he heard that the said packets contained gunja. Hehas proved his 

signature on the seizure list as Ext.4(2), Ext.5(2) and Ext.6(1). He has 

also proved the seized gunja in the court as Material Ext.1. PW4 Subal 

Ghose is a seizure witness of weighing machine vide Ext.5 and has 

proved his signature as Ext.5(3). PW5 Gajendra Nath Deka  has stated 

that he received one parcel through their Director in connection with 

Dhekiajuli PS GDE No.5656 dated 24-3-11 and on examination of the 

contents of the said sealed packet the result is positive test for 

cannabis (gunja). The report was forwarded to the Addl.S.P., Sonitpur 

by Mr. K.C. Sarma, Director Incharge. He has proved the report as 

Ext.8 wherein Ext.8(1) is his signature and also proved the forwarding 

report as Ext.9 and Ext.9(1) is the signature of Mr. K.C. Sarma, the 

then  Director Incharge. During cross examination he has denied that 

he did not examine the materials as per law. PW7  Someswar Borah 

has stated in his evidence that at the time of interception of the vehicle 

he was in Dhekiajuli P.S. and on being informed he issued authority to 

SI Dharanidhar Deka vide GDE N.565 dated 24-3-11 to conduct raid 

and to make seizure of suspected gunja. He has proved the authority 

letter as Ext.1 wherein Ext.1(1) is his signature. During cross 

examination he has stated that he was personally not present at the 

place of occurrence when the suspected gunja were seized.  
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23.     From the above evidence on record it is found that 

Material Ext.1, the gunja which was proved to be ganja as per evidence 

of PW5 and Ext.8 was seized from the possession of the accused 

persons in a maruti car during interception. All the independent 

witnesses i.e. the PW2 and PW3 have supported the evidence of the 

PW1 to the effect that packet was recovered from a white colour maruti 

car. The defence has failed to rebut the above incriminating evidence 

during cross examination. PW1 has specifically and categorically stated 

that he has found accused  Kumud Chandra Das, Bishnu Basumatary 

and Bipul Roy  in the maruti car and the defence has failed to rebut the 

aforesaid evidence of the PW1 rather the contention of PW1 is 

believable because of the fact that accused Bipul Roy in his 

examination U/s.313 of Cr.P.C. has admitted that he was the driver of 

the maruti  car and police had apprehended him in front of Dhekiajuli 

PS. He has also stated that other accused persons took his vehicle on 

rent. Although accused Kumud Chandra Das during his statement 

U/s.313 of Cr.P.C. has stated that nothing was recovered from their 

possession but has stated that he,  Bishnu Basumatary and Bipul Roy 

were in the said vehicle.  

24.     In view of the available evidence on record and in view 

of the stand taken by the accused persons during examination U/s.313 

of Cr.P.C. the evidence of PW1 becomes believable that he has found 

all the accused persons in the maruti car wherein the ganja was found.  

25.    Although, Ld. defence counsel, during argument, has 

submitted that prosecution has failed to prove as to whether the 

vehicle was private one or public one but the accused persons have not 

taken the plea that the vehicle was a public transport and they were 

coming as a passenger in the public transport vehicle. It is the burden 

of the accused to prove that it was public transport vehicle and they 

got no connection with any items brought in the said vehicle.  

26.     Although, ld. defence counsel has argued that no 

authority was given to the investigating officer i.e. the PW1 to 

investigate the case but from the Ext.1 duly proved by the PW7 reveals 

that at about 7:17 p.m.  i.e. immediately after the interception the 
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authority was given to SI Dharanidhar Deka, the PW1 to take necessary 

action in respect of the suspected articles.  

27.     From the above oral and documentary evidence on 

record I do not find that the accused persons will get any benefit from 

the referred decision of the Hon’ble Gauhati High Court in Manik 

Debnath and Another V. State of Assam reported in 2008(1) GLT 

205. 

28.                       Upon consideration of above materials on record I   have 

found that prosecution has able to establish the offence U/s.20(B) of 

NDPS Act against accused  Kumud Chandra Das, Bishnu Basumatary 

and Bipul Roy  beyond all reasonable doubt.  

O  R  D  E  R 

29.                       In result, accused Kumud Chandra Das, Bishnu 

Basumatary and Bipul Roy are convicted  U/s.20(B) of NDPS Act.     

30.                      Considering the nature of offence and in view of the 

provisions laid down in NDPS Act,  I declined to provide the benefit of  

Section 360 of Cr.P.C. or Probation of Offenders Act, 1958 to the 

accused persons.   

31.                     The case is posted for sentence hearing on 19-1-2018 

and the convict Kumud Chandra Das be sent to jail hazot and the other 

accused persons be directed to remain present on that day before the 

court.  

32.                     Fix. 19-1-2018 for sentence hearing and further order. 

The order to be passed on 19-1-2018  shall form part of the judgment.   

 

33.                    Given under the hand and seal of this Court on this 12th  

day of January, 2018.  

(D. Ullah) 
Additional Sessions Judge,  

           Sonitpur,Tezpur 

Dictated and corrected by me 

 

         ( D. Ullah) 
Additional Sessions Judge, 
      Sonitpur, Tezpur 



                                                                                               Spl. NDPS  Case No. 01  of  2011 
                                                                                                          

12 
 

 
 

APPENDIX 
 

 
Prosecution witnesses: 
 

   PW-1  Sri Dharanidhar Deka 
   PW-2   Sri Babulal Raha 
   PW-3  Sri Ashok Dey  
   PW-4  Sri Subal Ghose 
   PW-5  Sri Gajendra Nath Deka 
   PW6   Sri Maheswar Saikia 
   PW-7  Sri Someswar Borah   

 

    Prosecution Exhibits : 

                 Exhibit-1… Authority letter. 
                 Exhibit-2… FIR    
                 Exhibit-3… Original GDE No.365 dated 24-3-11. 
                 Exhibit-4… Seizure list in respect of seizure of maruti car and its documents. .  
                 Exhibit-5…  Seizure list in respect of seizure of electronic weighing machine.     
                 Exhibit-6… Seizure list in respect of seizure of 25 paise coins.  
                 Exhibit-7…  A label contained on seized contraband packet.  
                 Exhibit-8…   FSL report.  
                 Exhibit-9… Forwarding letter. 
                 Exhibit-10…  Charge sheet. 
                 Exhibit-11…   Extract copy of GDE No.565 dated 24-3-11.   
                 Exhibit-12… Sketch map.  

Material Ext.1.. Seized ganja. 
Material Ext.2.. Insurance certificate  of seized maruti car.  
Material Ext.3..  Registration  certificate of seized maruti car. 
 
 

 Defence Witnesses:  
 

Nil  
Defence Exhibits:  

 
Nil 
 

 
         

    ( D. Ullah)  
Addl. Sessions Judge,      
Sonitpur,Tezpur 
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                              O   R   D   E   R 

 

34.                        Heard ld. counsel for both sides. Perusal of the case 

record reveals that after passing of the judgment when the case is 

posted for sentence hearing, accused Bipul Roy has been absconding 

and in spite of issuance NBWA he could not be arrested and produced 

and as such the case against him is split up in respect of 

pronouncement of sentence. Issue fresh NBWA against him. Due to 

non-appearance of all the accused while the case was fixed for 

sentence hearing, on 19-1-2018,  the sentence upon the convicted 

accused could not be passed till date.        

35.                       Heard accused Bishnu Basumatary and Kumud Das on 

the point of proposed sentence and also heard ld. counsel for the 

convicts. Accused Bishnu Basumatary has submitted that he is the only 

earning member of his  family and  he is  to look after his  old parents, 

wife and son who is studying in LKG and prayed for leniency. Similarly 

accused Kumud Das also submitted that he is the only bread earner of 

his family and  is having his wife and two minor daughters. He has also 

submitted that he has already convicted and sentenced for life in a 

murder case and he has been detained in jail hazot. The sentence 

hearing is reduced into writing and kept with the record.   

36.                     Upon consideration of the nature and gravity of offence 

and also upon consideration of submissions of the above accused 

persons during sentence hearing, I am of the opinion that offence 

U/s.20(B) of the NDPS Act is a serious one which provides punishment 

of Rigorous Imprisonment  for a term which may extend to ten years 

and with  fine which may extend to one lakh rupees and as such I 

sentence accused Kumud Das and Bishnu Basumatary to under-go 

Rigorous Imprisonment for a period of 4 (four) years and to pay a fine 

of Rs.20,000.00 (Rupees twenty thousand) only each for the offence 

U/s.20(B) of the NDPS Act,  in default Simple Imprisonment for 6 (six) 

months.    

37.                      The period already undergone by the accused persons, 

if any, shall be set off from the period of imprisonment.    
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38.                       Bail bond in respect of accused Bishnu Basumatary 

stands cancelled and the bailor is discharged from his liability.   

39.                      As because the order upon sentence  of one of the 

accused is yet to be passed and as such no order in respect of disposal 

of the property is passed at this stage.  

40.          This part of the judgment shall form part of the 

judgment and order of conviction dated 12-1-2018.       

               

41.                     A free copy of the judgment be furnished to the accused 

persons forthwith.  

                                

42.                    Given under the hand and seal of this Court on this 26th  

day of March, 2018.  

 

(D. Ullah) 
Additional Sessions Judge,  

           Sonitpur,Tezpur 
 

Dictated and corrected by me 

 

 

         ( D. Ullah) 
Additional Sessions Judge, 
      Sonitpur, Tezpur 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


